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OIIDnUNCES t11fDZR ARTICLIl 123 (2) Ca) 

The Deputy Minister In the Deput-
.... nt of CoDllDlllllcadoDS (Shrl Bhaa'-
anti): Sir, on -behalf of Shri Satya 
Narayan Sinha I beg to lay on the 
Table-

(I) • copy each of the following 
OTdinances under provisions 
of article 123(2)(a) of the 
Constitution :-

(i) The Railways (Employment 
of Members of the Armed 
Forces) Ordinance, 1965 
(No.4 of 1965) promulgat-
ed :by the President on the 
29th September, 1965. 
[Placed in Libr<ll'l/. See No. 

LT-4993/65J. 

(ii) The Taxation Laws (Am-

endment and Miscellaneous 
Provisions) Ordinance, 1965 
(No.5 of 1965) promulgat-
ed by the President on the 
19th October. 1965. [Placed 
i" Library. See No. LT-
4994165l. 

(iii) The Metal Corporation of 
India (Acquisition of Un-
dertaking) Ordinance, 1965 
(No.6 of 1965) promulgated 
by the President on the 
22nd October, 1965. [Placed 
in Library. See No. LT-
4995/65]. 

(2) a copy of the Indian Telegraph 
(Second Amendment) Rules, 
1965, published in Notillca-
tion No. G.S.R. 1364 in the 
Gazette ot India dated the 
18th September, 1965, under 
sub-section (5) of section 7 
ot the Indian Telegrapil 
Act 1885. [Placed In Library. 
See No. LT-5023/6l>1. 

Ib.RCHANT SHIPPING AMENDMENT lb-
Ct1LATIONS AND N01'IFICAnONS m 

RELATION TO THE STATZ OF KuALA 

The MInI8teT of Transport (Shrt 
aaj Bahadar): I beg 

(I) to re-lay on the Table a copy 
of the Merchant Shippinl 

(Prevention ot Collisions at 
Sea) Amendment Regulations, 
1965, publiShed in Notification 
No. G.s.R. 1169 in Gazette ot 
India dated the 21st August, 
1965, under sub-section (3) ot 
section 458 of the Merchant 
Shipping Act. 1958. [Placed 
in Library. See No. LT-48401 
85]. 

(2) to lay on the Table--

(i) a copy of Notification S.R.O. 
No. 68165 published in 
Kerala Gazette dated the 
23rd February, 1965, mak-
ing an amendment to the 
Kerala Motor Vehicles 
(State Transport Under-
takings) Rules. 1960, under 
sub-section (3) of s('Ction 
133 of the Motor ~ 

Act. 1939, read with clause 
(e) (iv) of the Proclama-
tion dated the 24th March, 
1965, issued by the Vice-
President, discharging the 
functions of the President, 
in )'elation to the State of 
Kerala. r Placed in Library. 
See No. L'l'-4998!65.1 

(ii) a copy each of the follow-

ing Notifications making 
certain amendments to the 
Kerala Motor Vehicle. 
Rules. 1961, under swb-
section (3) of section 133 of 
the Motor Vehicles Act, 
1939, read with clause (c) 
(iv) of the Proclamation 
dated the 24th March, 1965, 
issued by the Vice-PresI-
dent, discharging the func-
tions ot the President, in 
relation to the State of 
Keral .. :-

(a) S.R.O. No. 281/85 pub-
lished in Keral. Gazette 
dated the 13th July, 11185. 

(b) S.R.O. No. 285185 pub-
lished in Kerala Gazette 
dated the 20th July, 11165. 




